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THE MINISTER OF STATE OF THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.)
B.C. KHANDURI): Sir, | beg to move:

"That the Bill further to amend the Motor Vehicles Act, 1988, as passed by Rajya Sabha, be taken into
consideration."

Sir, with your permission, | would like to say a few words about the proposed Motor Vehicles (Amendment) Bill. The
Rajya Sabha has passed this Bill on 6 of August.

Hon. Members know that the Motor Vehicles Act, 1988 is a Central enactment, which controls the road transport
and regulates it in the country. The Motor Vehicles Act, 1988 replaced the Motor Vehicles Act, 1939 in the year
1989. Consequently, an amendment was made to sections 66 and 67 in order to encourage the eco-friendly fuels.
Under that amendment, CNG, solar energy, and electricity-run vehicles were given exemption for not obtaining
permit from the State authorities, and they were allowed to fix their own fares and freights. This was done basically
to encourage the use of these eco-friendly fuels.

Over the period of last seven years, CNG in particular has come into a lot of use. In Delhi, we know about the
number of vehicles that are increasingly using CNG. The State Governments felt that now this is creating
indiscipline on the road and, to some extent, causes safety problems because no permits were required, and fares
and freights are fixed by the owners themselves. Therefore, the State Government felt that this facility should be
withdrawn, and vehicles using CNG and other fuels should also come under the control of the State authorities.

It is with this intention that this Amendment is being proposed. It is in the interest of the road discipline and also, to
some extent, safety and security of the of the road travellers to allow the State Governments to have adequate
control on such vehicles also. Therefore, | move that the Motor Vehicles (Amendment) Bill, 2001 to further amend
the Motor Vehicles Act, 1988 be taken into consideration.

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Motor Vehicles Act, 1988, as passed by Rajya Sabha, be taken into
consideration."

SHRI RAMESH CHENNITHALA (MAVELIKARA): Mr. Chairman, Sir, this is a piece of legislation which is going to
have a far-reaching effect on our society. Today, people are using eco-friendly fuels for running their vehicles. It is
a fact that this Central legislation is guiding the total motor transport activities in our country. An amendment to
sections 66 and 67 was made earlier to give a boost to the use of more eco-friendly fuels. As a result of this, more
and more people in our country are coming forward to use eco-friendly fuels and, therefore, the Government has to
encourage it.

Now, the Government has come before this august House to change or alter the earlier amendment to give powers
to the State Governments to regulate these activities. This is like a double-edged sword. Please look at Delhi. This
Government has created a total mess in the Capital City, Delhi. There is the Supreme Court judgement. In order to
avoid pollution, the Government was directed to see that all the buses and vehicles plying in Delhi use eco-friendly
fuels. This very Government had given an assurance to the Supreme Court that by the 30t of September, they
would see that all vehicles use CNG.

In the Capital City, yesterday, there was a bandh and all the schools were closed. People who are responsible for
the mess have sponsored the bandh and that is the irony of the situation. Who is controlling petroleum and natural
gas? It is not the Delhi Government, it is not any State Government, it is the Government of India which controls
petroleum and natural gas. The Union Government, the Minister of Petroleum and Natural Gas, is responsible for
the proper distribution of fuels in our country. Without visualising the effect, without assessing the situation, the
Union Government assured the Supreme Court that it had enough fuels with it, enough gas with it, and it would see
that all vehicles in Delhi use CNG. The situation will be more grave after 30t of September. The poor people are
suffering a lot. They are not getting vehicles, they are not able to get proper transport in the Capital City, Delhi. | do
not understand as to why the State Government is being blamed. All the newspapers are flooded with this news.

Yesterday, the Minister of Petroleum and Natural Gas had a meeting The hon. Minister is present in the House. He



should assure the House, and the people through this House, about the alternative measures that are being taken
in the Capital City, Delhi. They cannot blame the State Government. They cannot shift the responsibility to the
State Government. Unfortunately, they are totally politicising the situation. The Central Government has not
performed its duty.

Sir, they are not even ready to attend to this issue. On the contrary, they have started an agitation and life was
practically brought to a halt yesterday. All the schools were closed. Normal life in the city was disrupted. | would like
to know whether this Government has a primary duty towards the citizens of this country or not.

Sir, now this amending Bill seems to be an attempt to punish the people who have changed their vehicles to the
CNG mode. It is because they have invested huge sums of money to get their vehicles converted to the CNG mode.
Now, they are not getting the gas. Long queues could be seen at the Gas Filling Stations and the Government is
not granting licence for opening of more new Gas Filling Stations in the capital. The Government is not able to
provide them with adequate fuel in this new mode. Now, through this amending Bill, we are proposing to regulate
them and punish them more.

Sir, my suggestion is that some protection should be given to those people who have got their vehicles converted
into the CNG mode by investing huge sums of money. Secondly, there should also be some incentives for them. It
is because those people are already suffering. | feel, by this amending Bill we are going to punish them more.
People got their vehicles converted into the eco-friendly fuel mode because they were then getting these kind of
facilities by amendments of section 66 and 67 of the Motor Vehicles Act. Now we are proposing to withdraw that.
Such an act would tantamount to punishing them more.

Sir, now we are giving this authority to the State Governments so that the State Governments would decide about
the permit; about the fare and freight and no incentive also is being provided to those people who have changed
their vehicles to the eco-friendly fuel mode. My request is that some protection as well as incentive should be given
to those people who have already got their vehicles changed over to the eco-friendly fuel mode. Then, more people
would come forward for this change over and we would be able to encourage this use of eco-friendly fuel in our
country. | do not understand as to what the Government proposes to do. | do not know whether the Government is
going in for any other alternative fuel or not. Today in the newspapers, there are reports like, "Intense lobby for
ordinance allowing alternative fuel' and "Home Ministry to press for petrol in autos and LSD run buses".

Sir, | would, through you, like to request the Government that the Government should assure the people of Delhi in
particular and that of the people of the country in general that the Government is seriously thinking about some
alternative fuels so that the panic that has set in the capital city and in other parts of the country could be soothed.
Now, the Government is talking about the use of low sulphur content diesel in our country. | would like to know
whether they would be able to give an assurance that are there are enough reserves for this in our country or not.
What would be the arrangement for that? Would the Government provide for more and more filling stations for this
purpose? How could the Government provide for more and more low sulphur content diesel? These are the
questions that need to be addressed.

Sir, today the people of Delhi especially, people in the other parts of the country are also suffering, because of the
judgement of the Supreme court and the decision taken by the Central Government. After a thorough assessment,
the Government should come forward with a new proposal, otherwise, this situations will aggreivate. We should not
punish those people who have changed their vehicles to the eco-friendly fuel mode.

Sir, lastly | would like urge upon the Government to come forward with specific measures to redress the grievances
of the people who are suffering on the roads of Delhi.

It is my apprehension that if the Government does not take stringent measures by the 30" of September, the
situation will become further grave. It is the duty of every Government to provide proper facilities of transport for its
people. Unfortunately, the Central Government has failed in this. The Government should come forward and assure
the people that appropriate steps will be taken in the coming days to smoothen the transport arrangements in Delhi.

With these words, | conclude.

SHRI KIRTI JHA AZAD (DARBHANGA): Sir, | stand in support of the Motor Vehicles (Amendment) Bill, 2001.

| heard Shri Chennithala speak. About 80 per cent of his speech was on Delhi and the CNG problem being faced in
Delhi. This situation is more like that of a frog in the well. Once he goes into a well, he cannot come out; the well
becomes his entire world. So, rather than thinking about the wider ramifications of the Bill, it seems he restricted
himself to brick-batting the Minister on this issue.
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MR. CHAIRMAN : Please conclude now.
SHRI KIRTI JHA AZAD : Sir, | am just concluding. | have got two more points. Then | will conclude my speech.
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SHRI SUNIL KHAN (DURGAPUR): Thank you, Mr. Chairman.



The Bill is intended to take away the exemption, which had been enjoyed by vehicle owners who had been using
Compressed Natural Gas. The CNG fuel was introduced on instructions from the apex court in order to control the
increasing pollution in the country. Naturally, Delhi being the Capital City, the Supreme Court intervened in this
matter. But pollution is increasing everywhere, not just in Delhi or in Mumbai. So, we have to take note of these
aspects while amending the law.

The first point that 1 would like to highlight in respect of this Bill is an apprehension. In Delhi, the use of CNG has
almost become a common one. As far as the Metropolitan Cities of Kolkata, Chennai are concerned, as also of
other cities, what | found is that the Motor Vehicles (Amendment) Bill 2001 is applicable to them also, since it is a
Central legislation. That means, it is applicable to the whole country. Then, what was the main purpose for giving
such a concession or exemption only for Delhi? What about other cities?

We had given these exemptions under section 66 and under section 67 of the Act. These concessions and
exemptions were being given to those vehicles, which use CNG, in order to encourage them to use eco-friendly
fuel. This is the main purpose of sections 66 and 67 of the original Act. Now, most of the vehicles started using
CNG and it has become a common feature after the directive of the hon. Supreme Court; and it has now become
mandatory also.

My point is that the vehicle owners in Kolkata, Chennai and other cities also would like to switch over from diesel to
CNG. | would like to know whether they would also be given such exemptions. | would like to get a clarification from
the hon. Minister. If section 66 and section 67 were removed from the Motor Vehicles Act of 1988, then what would
be the fate of other vehicle owners in cities other than Delhi?

If you go through the statistics of pollution throughout the world, Indian cities are shown to be the highly polluted
cities in the world. Therefore, we need to improve the grades of our existing vehicles and our systems. At the time
when the CNG, as fuel, was made compulsory, there was a big chaos; there were /athi charges; and people set
vehicles on fire. When we introduce CNG, there should be proper facilities.

The auto rickshaws have to wait, at least, for four to five hours at the petrol pump for refuelling. There are long
queues. They are also charging more from the commuters. What happened yesterday, the 28" August, 2001? Due
to the transporters' strike in Delhi, a large number of buses, auto rickshaws, taxis stayed off the roads. With the
result, school children and office-going people found it difficult to reach their destinations.

Sir, from today's newspaper, | came to know that in a high level meeting which was attended by the Union Ministers
and Delhi BJP MPs and which was chaired by the hon. Home Minister, it was decided to request the Prime Minister
to consider issuing an ordinance banning the new CNG auto rickshaws and taxies and allow the low sulphur diesel,
which is also an eco-friendly fuel, as an alternative fuel for buses.

Sir, | want to know from the hon. Minister what will be the fate of the CNG taxis and auto rickshaws? Earlier, you
asked them to convert from petrol engine to CNG engine. Now you would again advice them to convert from CNG
to diesel engine. It would be very difficult for the low income group people. So, you have to provide both the
facilities.

So far as the motor accidents are concerned, in most of the cases, the victims are pedestrians and cyclists. These
cases should be taken into consideration more seriously in order to decrease the number of accidents on roads.

The earlier speaker has already spoken about the highway patrolling system and | also agree with this. |t is
because if there is a patrol vehicle on the highway, there will be less accidents. In foreign countries, there are many
ways of controlling accidents. Sir, they can enquire about the speed governors. If the system of speed governor for
limiting the speed is introduced, there would be less accidents and driving would become safe.

Sir, what facilities are available to a victim of accident? According to the Act, he can claim compensation under
Sections 158 and 160. He can file a claim application before Motor Accident Claims Tribunal. This right was given
to the injured or the relative of the victim if he dies in an accident. The compensation was being made available to
the victims. As per Section 140, if an accident has taken place due to the negligence of the owner of the vehicle in
which he was riding, the victim was entitled to the interim relief. Under Section 140, the victim of the accident or his
relative or his legal representative in case of his death, can file an application for a claim. But what has happened
after the judgement of the Supreme Court? It is a difficult situation.

All the Motor Accident Claims Tribunals have been barred from making payment for claims at once. | do not
understand the reason behind this judgement of the Supreme Court. According to the sources, only Rs.5000 are
being paid in advance and the rest of the amount is deposited in the nationalised bank. According to the direction of
the Supreme Court, the victim of an accident or a person whose father or other relative has died, can get the



compensation only after a lapse of five years period.

He has to go through mental agony. He also requires money for treatment. What is the purpose of making delay? |
urge upon the hon. Minister to look into this matter and | hope the Minister will bring a comprehensive Bill so that
such things may not occur again.

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): Mr. Chairman Sir, | rise to welcome the Motor Vehicles (Amendment)

Bill, 2001. The original Motor Vehicles Act, 1988 was amended in 1994 keeping in view the limited operational
mobility of the compressed gas vehicles at that time. Now, with the recent trends of changes and the Supreme
Court's instructions that nobody is entitled to pollute the roads and environment, the CNG is made operational and
compulsory. Most of the public transport vehicles have been given time to convert themselves to the Compressed
Natural Gas upto 30" September. | am afraid whether the Government would be able to meet that situation by
converting all the buses of public undertakings and public motor vehicles into CNG. That has to be explicitly stated
by the hon. Minister. If so, what are the steps which he is going to take because there is only one month from now?
As it is, we have seen the difficulties faced by the common man yesterday. Very thin attendance was found in the
offices on the pretext of not getting public transport and many have abstained themselves from office. The situation
was paralysed creating losses. That is one aspect.

The other thing is, today, why has the court given such direction to convert buses and taxis to CNG? There are
also other Government vehicles in many States which are more than 10 to 15 years old. The vehicles are running
by diesel and emanating smoke. When we go behind the diesel-run vehicles, we have to necessarily stop at some
places. The hon. Minister for Petroleum, Shri Ram Naik may also be aware of this problem in Mumbai.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM NAIK):
It is there even in Hyderabad. It is there all over India.

SHRI M.V.V.S. MURTHI : It is there in my place also. But why this discrimination is there? | suggest you to be
impartial. If at all we show some leniency, this leniency should be shown to the weaker sections, namely, the public
transport and not the Government-run buses. But most of the taxis which are being run are owner-driven. Now, he
has been put to a lot of pressure like now whether he could convert it or not. As an alterative, the Ultra Low
Sulphur Diesel (HSD) is also being offered. | want to know whether this also can be taken into consideration or not.
This Ultra Low Sulphur diesel oil could also be provided as an alternative fuel so that the difficulties will be
minimised.

If you want to take in any reform in a haste overnight, it will boomerang. It will not work. The reforms have to take its
natural process. You have to give them a time limit and not overnight to make things happen. In a country like ours,
we are having so many polluting industries and transport by automobiles is one of them. But we are giving them
time. If necessary, you have to convince them in the court and give them proper time and see that the common man
and the operators are not facing difficulties. As far as Delhi Transport is concerned, it is all right. You can do it
because it is a Government undertaking. Government has the will to operate them by converting them into CNG
and open their own petrol bunks and CNG filling stations. But if you want the public transport system by private
operators to operate like that, it will create problems. So, kindly take this into consideration, make suitable
amendments and suggestions, give them a smooth process so that our country is free from pollution.

We are all worried about pollution. We find clouds of smoke in Hyderabad, Delhi, Mumbai, Kolkata, Chennai and
other big metropolitan cities. The other day, in Kerala, there was a red rain. It is not because that red Government
was there till yesterday and not because red Government lost and green Government has come. That is all due to
pollution. In Visakhapatnam, during most of the winter mornings, flights get delayed because of clouds of smoke.
The sky will not be cleared upto even 10 a.m. to 12 noon. This is all due to pollution. So, what | mean to say is that
this Bill is only a beginning. This is a good step but at the same time, it should be impartial. It should be applied to
all vehicles including Government vehicles. Government vehicles should be brought under Bharat-ll version. How
many vehicles are operating under Bharat-Il version?

The multinational companies have already brought out Euro-lll version and you cannot see any pollution after that.
But we are also having Bharat-Il version. You can see our new vehicles being manufactured under Bharat-Il. Let the
Government be a model while making Bharat-Il version compulsory for all buses, cars and taxis. You should create
models and only then others will follow you. Unless you do this, people will think that the Government is harsh
towards the common man. It is because a person running an auto or taxi is standing in the queue for a couple of
hours and not able to get his turn thus losing his heir thus one day earning. How are we in a welfare society making
the common man comfortable? This is the situation prevailing today. Yesterday's bandh is one of the eye-openers
for all of us. We should meet the situation adequately. At the same time, there is nothing wrong in whatever you
have done earlier. Permit was not necessary in the past for eco friemdly vehicles. Fare fixation could be done by



the taxi owner himself. Today, you are regulating all of them putting them on the common front. Everybody should
be equal before law. Everybody should be given equal opportunity. But this equal opportunity is not being given to
them. Government vehicles are escaping from it. | am not talking about buses. You should bring the Gowt. cars and
taxis under Bharat-Il version so that you can insist on others also to come and fall in line. By this, we can all escape
from the dangers of pollution in this country, to a large extent.

With these words, | support the Bill.
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SHRI RAM NAIK: Sir, | am intervening in the debate. | am aware of the constraints of time. | am also aware and
probably the House is also aware of the difficulties....(Interruptions)

The Supreme Court is also seized of the issue. Since the matter is sub judice, | will keep that also in mind. | would
acquaint the House with facts only so that it will help the debate further.

| must make it clear that whatever assurances we have given to the Supreme Court, they will be honoured.
Whatever buses and other vehicles should come as per the order of the Supreme Court, they would come. That
work will be done. We do not have the CNG available for what comes beyond that. That is what we have submitted
to the Supreme Court.



When the Supreme Court made the original order in 1998, it was limited to buses only. The number which was
expected was about 10,000 or 12,000. But in March, 2001, the Supreme Court extended the area of its order. It said
that the autos and taxies also would be covered by that order. That is why, some difficulties have been there in the
city of Delhi. | am also very sorry when | see very long queues. In the month of March, when that order was there,
there were only 11,000 autos in Delhi. In the last four months, the number has become to 27,000. So, 16,000 new
autos have come. That is also creating some difficulty. | will explain about that aspect also.

Similarly, CNG taxies were just 4,000. Now, there are 11,000 taxies. So, a wider thing has come. We are trying to
address that thing also. That is why, we have made submissions before the Supreme Court. The Supreme Court
has also desired that the Amicus Curiae and our Solicitor General Shri Salve should try to sort it out.

Two meetings have been held between our Ministry and the Delhi Government. | have also met the Chief Minister
of Delhi. We are trying to sort out the issue through amicus curiae. We have made two important submissions
which have relevance to all of us. According to the order of the Supreme Court in 1998, the diesel sulphur content
in Delhi should be 0.5 per cent. Then, it was reduced to 0.25 per cent. Now, it is available at 0.05 per cent. There is
a definite per cent progressive change. We have submitted to the Supreme Court that this 0.05 sulphur content
diesel is a clean fuel.

| am just quoting the figures for some important developed countries = Canada - 0.05 per cent; all the European
countries — 0.05 per cent; Japan — 0.05 per cent; Singapore — 0.05 per cent; and the USA — 0.05 per cent. This is
the diesel which is being used all over the world. We have upgraded our reservoirs and we are giving 0.05 per cent
sulphur content diesel by investing Rs.10,000 crore. We have submitted to the Supreme Court that this would be
treated as clean fuel because it is being used all over the world.

The second thing we have done is that we have requested that there should be two modes of fuel. CNG is fine but
only CNG is not desirable. From that point of view, we have requested and submitted to the Supreme Court that it
should accept the principle of duel fuel — CNG plus petrol plus diesel. There also, | would just like to quote some
important cities of the world to show as to what is the ratio of total bus fleet and as to how many CNG buses are
there. In New York, the total number of buses are 5,675, out of which only 358 are CNG buses, that is, just six per
cent; In Toronto, Canada, which is very rich in petrol and gas, out of 1,500, only 125 are CNG buses; in Berlin,
Germany, out of 1,700, only 10 are CNG buses; in Paris, out of 4,000, only 53 are CNG buses; and in Sydney,
Australia, out of 3,900, only 254 are CNG buses. That is why we are requesting the Supreme Court to kindly look at
the different countries of the developed world. Single mode of fuel is not desirable in Delhi. This is the second
request we have made.

| would dwell only on what we are going to do in the immediate future. The Supreme Court had said that we should
establish 80 CNG stations by September-end, but we would be establishing 87, that is, seven more CNG stations.
We are importing 14 new compressors, out of which five have already come and we are in the process of airlifting
nine compressors. All of them would be installed before September-end. By that time, all the queues would be over.
People of Delhi have to bear for one more month till the compressors come and the same are installed. The
Government of Delhi has not given electricity connections to 11 CNG stations so far. We are only using generators
in those CNG stations. | had a meeting with the Chief Minister of Delhi. She has also agreed and said that she
would try to give electricity as early as possible. The people of Delhi have suffered a lot. It would be our endeavour
to ensure that all the problems are over by September. The Government of Delhi has also assured co-operation.
With this, | feel that the long queue would be the thing of the past by the end of September. That is what | wanted to
say....(Interruptions)

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Is 0.05 per cent sulphur content diesel available
throughout the country?

SHRI RAM NAIK: At present, 0.05 per cent sulphur content diesel is available in full quantity in Delhi, Mumbai,
Chennai and Kolkata. Probably in the next six months, 0.05 per cent sulphur content diesel would be available all
over India.

SHRI K. MALAISAMY (RAMANATHAPURAM): From the statement of the Minister, we could know about cities like
Sydney, Canada and other places. | would like to know whether the Supreme Court has overstepped its jurisdiction.

SHRI RAM NAIK: | would not like to comment on the Supreme Court's order.
1516 hours (Shri Devendra Prasad Yadav in the Chair)



SHRI S. MURUGESAN (TENKASI): Mr. Chairman, Sir, | thank you for this opportunity. On behalf of AIADMK, |
participate in this debate with regard to the Motor Veehicles Act, 2001 in this House. | support the Bill that has been
passed by the Rajya Sabha in view of safety, security and environmental clearance.

In the newspapers, there are reports everyday about major and minor accidents due to negligence of drivers or due
to mechanical faults. A lot of people lose their lives due to such accidents. The noise and environmental pollution
are creating several diseases among the people of our country. These incidents are occurring everyday. Through
this Amending Bill, the Government should come forward to control these serious incidents.

As per the amended Act of 1994, sections 66 and 67 provide that the eco-friendly fuel vehicles are exempted from
the requirement of permits and the owners of such vehicles shall have a discretion to fix freights for the goods as
well as fares for the passengers. So, a large number of vehicles are plying without permits. There is no control over
these vehicles either by the State Authority or the Authority designated by the Legislature. There are a lot of
demands for conversion of State Highways into National Highways. But the Central Government is not allotting the
necessary funds for such conversion. Even though the Central and the State Governments are taking steps to
control the road accidents, these have not been successful in the past. Now, the Government is bringing forward
this new legislation in order to control both accidents and pollution. | wish the Government all success for the
present legislation for controlling the growing road accidents as well as pollution in our country.

Last week, the hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Dr. Jayalalitha, introduced a new scheme in the
Budget Session to have first aid centres on the national highways at a distance of every 50 kilometres in order to
provide first aid to the affected persons.

There was also a proposal from the Central Government to launch three pilot projects in Tamil Nadu for blending
ethanol with the vehicle fuel. The infrastructure facilities are available in Tamil Nadu. But due to some reasons,
these have been diverted to other States like Uttar Pradesh and Maharashtra. So, | request the Government,
especially the Ministry of Petroleum and Natural Gas, to launch the above-mentioned pilot projects in Tamil Nadu,
as has been proposed earlier, where the infrastructure facilities are already available. A group of MPs has already
submitted a petition to the hon. Minister. So, | would request him to look into the matter and take early action.

Further, | would suggest one more point regarding the provision of smart card for the drivers. These may be
introduced uniformly throughout the country. All the Transport Authorities should be connected among themselves
through the software system. With these words, | conclude my speech.

SHRI ADHI SANKAR (CUDDALORE): Mr. Chairman, Sir, | support the Motor Vehicles (Amendment) Bill, 2001.
Sections 66 and 67 of the Motor Vehicles Act encourage eco-friendly fuels. The eco-friendly fuel, namely, CNG, is
being used only in Mumbai and Delhi.

Sir, | would say that it is a partiality. There is a need for encouraging such fuel in other parts of the country, more
particularly in metropolitan cities, like Chennai, Kolkata, etc.

| would like to urge upon the Government to look into the important factors like road accidents. The traffic rules and
regulations are not being properly implemented. As a result, so many accidents are taking place. Everyday, we find
a number of accidents taking place in the country.

Regarding issuing of driving licences, | would say that there is too much corruption in the system of issuing driving
licences. In other countries, it is impossible for a person to get a driving licence. Unless he is perfect in driving, he
cannot get a licence.

Here, | would like to say that we have to prohibit drivers from drinking. Now-a-days, on National highways one finds
a number of liquor shops. So, there should be total prohibition on highways. Section 66 says, "all vehicles playing
on the road, whether State carriage, contract carriage or taxis, should have a permit." If the vehicles are allowed to
ply on electricity, battery or on compressed natural gas or by solar energy, they need not apply for any permit at all.
Road safety will be maintained and innumerable number of accidents which are taking place due to indiscriminate
number of vehicles being allowed to ply, will be reduced.

As far as road accidents are concerned, the benefit available to a victim is compensation. Avictim of an accident, or
his legal heir or legal representative in case of his death in accident, can file an application for claim. But after the
Supreme Court judgement, all Motor Accident Claims Tribunals have been barred from making the payment of
money. They can get the compensation only after a lapse of five years. | think, it is inhuman and unjust. We have so
many accident victims in our country and nobody is able to get relief or compensation in time. | would request the
hon. Minister to look into this aspect also.



| would also like to say that to avoid road accidents, the breadth of the roads must be increased. In Tamil Nadu,
there is a long pending proposal of conversion of Cuddalore-Chittor State Highway road to National Highway Road.
| would request the hon. Minister to look into this and clear this proposal. At the same time, the four-way lane road
from Chengalpattu to Madurai in Tamil Nadu has so far not been completed. Hence, | would request the hon.
Minister to take a note of these and the work relating to the strengthening of the road, formation of four-lane road,
and conversion of State Highway to National Highway in Tamil Nadu be implemented as early as possible.

| would also like to bring one more fact to the notice of the hon. Minister that maximum number of transport buses
do overloading. So many RTOs are corrupt and inefficient. Even though it is a State subject, we must try to improve
things mutually. In the interest of road safety and security of our countrymen, the proposed Amendment Bill has
been brought before this House. It is a welcome step taken by the hon. Minister.

With these words, | conclude. Thank you Sir.
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SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Mr. Chairman, Sir, actually | would like to draw the
attention of the Government to the fact that the Motor Vehicles (Amendment) Act, 1994 was brought by the
Congress Government on the footing economic reform as you have mentioned in the Statement of Objects and
Reasons for this Bill. You said : 'Special provisions are made to provide that vehicles operating on eco-friendly fuels
shall be exempted from the requirements of permits and also the owners of such vehicles shall have the discretion
to fix fares and freights for carriage of passengers and goods'. This is actually a method of economic reform. The
need of the hour is to make the people aware of this. Therefore, you can produce the vehicles with this stipulation
and you can run the vehicles so that the people can take advantage of the eco-friendly vehicles. That is why this
exemption was given.

I do not know how many vehicles have come up taking advantage of this exemption. The Statement of Objects and
Reasons has said that there is a tremendous demand for CNG and also plenty of vehicles have come so that we
want to regulate them. Here, | would like to read one portion of the present Government's Hydrocarbon Vision-2025
- one of the five major points - which says : "To have a free market and promote healthy competition among players
and improve the customer service'.

I would like to draw the attention of the Government to one issue and ask as to why this type of opportunity is given
for certain people for certain ventures to go in for producing the vehicles. If you allow this demand which was
created as per a directive of the Supreme Court to ply only this type of vehicles, then you have to ply them within
the city limits of Delhi and Mumbai. Even in Tamil Nadu, in automobile centres like Karur and Coimbatore, the
vehicle production is very heavy there. They can do any wonder. They can deliver any type of vehicles. That type
of technology is there in Tamil Nadu. In the same way, you create that type of technology everywhere. We can
create new vehicles. We can allow them to ply and the operators can settle for themselves as to what should be the
fare and freight charges. If you allow it like this, it will be good. This is only a storm in the teacup. But even this
storm in teacup could not be tolerated by the Central Government. When we are having some problem in the cities
of Delhi and Mumbai alone, we are coming forward to drop the proviso which gives an economic reform.

Sir, both the very powerful and sincere Ministers are here. They can very well manage it by allowing this provision
to continue so that new people can come and new ventures can come. At the same time, we can also have the
pollution-free atmosphere in the cities of Delhi and Mumbai. | am very fortunate to have the assurance given by our
hon. Minister of Petroleum and Natural Gas, Shri Ram Naik that the ultra-low sulphur diesel will be available
throughout India within six months. That is a very happy news. According to certain scientists, this ULSD is the
foremost one; next is the LPG and the third is the CNG in terms of pollution-avoidance. The carbon monoxide
emission in CNG vehicles is much more harmful according to certain people concerned with global warming.
Therefore, if you make this ultra-low sulphur diesel available throughout India, then all the villages, town and cities
will be having eco-friendly vehicles in their places.

Therefore, it is very fortunate to have such type of target. If they have got that type of target, why should they not
be able to convince the Supreme Court to have CNG alone in Delhi so that they can fulfil all the demands which
were made within the short period of six months, by 3ot September - the deadline fixed by the Supreme Court? |
would suggest that we can convince the Supreme Court if we are clear enough in telling the Supreme Court that we
will take it as a venture and we are going to bring in eco-friendly vehicles throughout India.

| would like to suggest that giving this type of bureaucratic grip to the State Governments to make rules and also to
fix the fares and freights would lead to many bus owners and vehicle owners always going behind the officers and
politicians for getting some favour. Therefore, | would like to suggest that the Government should have some
thinking on this.

Sir, if the entire Government is committed to reforms, | think, this type of a small thing can be used as a specimen
case to show how best we are doing reforms in India and that we are really having the competence and we are not
afraid of the small barricade that comes in our way.

In the same way, | would like to get some particulars. | would like to know how many CNG vehicles have actually
come in this sector? | would also like to know whether there is any demand in cities other than Delhi and Mumbai. In
which way is it useful? In which way are they afraid? Do they think that there will be more demand and more fares
will be there? They will fix fare more than that of ordinary diesel vehicles which are now plying. | want to know
whether the fare of CNG vehicles is at par with the present vehicles or it is going to be raised. What is the fear that



the Government has got to come forward to delete this proviso from the Act?

In the same way, | would just like to draw the attention of the hon. Minister to the Bhure Lal Committee Report which
has been given to the Supreme Court, which said that electricity or battery-operated vehicles alone can serve as
clean, eco-friendly vehicles. As the hon. Minister has clearly mentioned that diesel with 0.05 per cent sulphur
content can be supplied and it is acceptable as per international norms, and therefore, it can be used throughout
India and it will be helpful also.

At this juncture, | would like to draw the attention of the hon. Minister to the fact that we have imposed a cess on
petroleum products. In the same way, how are we going to use the income from this cess to increase the usefulness
of the infrastructure, the road maintenance? The hon. Minister has mentioned in another debate that Rs. 16,000
crore are being spent on laying of roads in India. Every time, there is increase in the allocation for laying of roads.
How best are we going to maintain the roads in a proper way? Laying of road is something different, but maintaining
them is much more important. Therefore, that should also be taken into consideration.

Finally, | would submit that certain road Projects have not been executed. In Tamil Nadu, East Coast road is also
not executed. That may also be considered at this juncture. Therefore, | would like to suggest that reform is not just
disinvestment. The reform should start in each and every field and in each and every village. Then only we will see
the effect of reform, which will help in the eradication of unemployment.

MAJ. GEN. (RETD.) B.C. KHANDURI : Sir, | am grateful that ten hon. Members have made valuable contribution by
making valuable suggestions and observations. | am also thankful to Shri Ram Naik who intervened in the debate
and explained certain aspects which were raised by the Members.

Sir, basically a number of points have been raised. The limited object of this Bill was to remove certain facilities or
certain exemptions which were included by the amendment of 1994. That was the limited aim. On that, a number of
Members have raised queries. There are two types of queries raised. One is that why we have included electricity
and solar energy in this Bill. The second query is about the number of CNG vehicles that will come up, and why we
wanted to go in for this amendment.

Sir, | want to submit to the House that there is a certain provision in the act, which permitted individuals to ply their
CNG feuled vehicles on the roads, and the thrust of this Amendment is on that. In the beginning, it was thought that
it would be good to encourage people to come out, invest some money and start this. The time has come now when
the State Governments are feeling that this type of arrangement is causing administrative problems. This problem
became very apparent, particularly in Delhi. During the Budget Session when | introduced this Bill, | was requested
a number of times by the Delhi Government that as they were facing problems, the type of encouragement given at
a particular point of time, that is, in 1994, was not required now.

| agree that encouragement has to be given, particularly to solar and electricity-run vehicles. We want to give it in
another form rather than giving freedom to vehicle owners to ply wherever they want to ply and to fix fares and
freights. Though the State has no control on this, they have all the accountability. Even today, we are giving a
number of concessions and encouragement. | have a long list of it, but | do not want to go into it. We are giving
financial encouragement, exemption in excise and customs duties, and various types of experiments, such as, using
batteries, solar energy and different fuels, which are latest, are going on. We would like to give encouragement to
these people in a manner where it is more useful and does not create any administrative problem. That is the main
thrust of this Amendment. The State Governments have been saying that this is becoming a little unmanageable.
The hon. Minister of Petroleum and Natural Gas has given some figures about the vehicles plying in Delhi. That
number is expected to increase greatly, maybe, to 60,000 or 70,000. Right now, there are over 2,000-3,000 buses
alone. Therefore, it is for the purpose of administrative convenience and not to discourage anybody that we have
brought this Amendment. We can assure that we will give various types of concessions for vehicles using electricity,
solar and other non-conventional energy sources.

A number of questions were asked about accidents. It is a separate issue. We are taking various actions in terms of
education, enforcement engineering measures and awards. My Ministry has done a lot in this regard. We are
gradually moving forward. Of course, there are financial constraints. For the last couple of years, we are giving
ambulances, cranes, and training to people. A large number of drivers have been trained. Refresher training
classes for two days were held for them. These encouragement is going on side by side. Similarly, the States are
also taking steps. Accidents are a major problem. Various types of action are being taken in terms of giving
encouragement, financial assistance, and widening of the roads.

Some members have talked about maintenance and increasing the width of the road and so on. That is also going



on. The last speaker, Shri Nachiappan, has talked about national highways and other things. | have already
informed the House that this Government has taken a very major initiative for improving the roads in terms of
quality, width and also in terms of increasing the quantum of national highways. Therefore, | do not want to repeat
that. As much as Rs. 60,000 crore worth projects are right now under implementation and they are to be completed
in the next six or seven years. | am quite sure, the results will start coming or become apparent in the next two
years. Thereafter, the road improvement will take place.

Some Members have talked about other things. Shri Kirti Azad raised a number of points such as licensing, people
driving after taking drinks, etc. Some Members said that the bars should be prohibited to operate on the national
highways.

There has also been a mention about overspeeding. Certain actions are being taken. | do not want to merely say
that it is the prerogative of the State, but basically, law and order is maintained by the State. We have had a
number of meetings with the States. We are trying to evolve ways and means.

A number of Members had raised queries about licensing. We had come out with a smart card programme. It has
already been suggested to all the States. We are trying to provide as much help to them as possible, including
computerisation and various other things. We are now allowing the development of computerisation out of the
Central Road Fund, and the money which is being given to the States is to the tune of Rs. 1,000 crore per year. We
thought about the means to control accidents, overspeeding, drunken driving, bad roads, etc., and all these things
are being taken care of in a package.

But | am sure that Members will agree that it will take a little time. We are doing our best from our side.

Another point that | would like to highlight is about the kind of traffic that we have on our roads. We are comparing
our country with other countries. Nowhere in the world would you find in a four-lane national highway, starting from
a pedestrian to a cyclist, to a bullock cart and a camel cart coming from the opposite directions. But all these things
are there in our country. If you want to have a four-lane national highway and then have lesser number of cuts on
the roads divider then they make cuts at every point in the national highway and want to cross it. So, these are
some of the causes that need to be taken into account. We are educating the people. | am quite sure that with
better and wider roads, people would also understand as to which way to go and which way not to go and thereby
reduce the number of road accidents.

As regards the safety norms for the CNG vehicles, | would like to say that these have been issued. To start with,
there are some problems. The State Government machinery is in place to see that the norms are properly followed.
All these things are being done. But initially there is a little problem.

I have tried to cover all the major issues. The man thrust of this Bill is very limited.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Please tell us whether you are going to give any incentive to
those who have got their vehicles converted into the CNG mode.

MAJ. GEN. (RETD.) B.C. KHANDURI : Shri Bansal, | have already told that presently there are some incentives
available. We want to give more incentive but not freedom from law. It does not mean just allowing them to ply
without registration and things like that. It does not mean that they could just select their routes for plying the
vehicles. Most of the vehicles are plying on good routes and on difficult and unremunerative routes, lesser number
of vehicles are plying. Therefore, these are all administrative arrangements.

As far as the question of providing incentive is concerned, we must give them incentives that are available.

With these words, | commend that the Bill be passed.

SHRI PRIYA RANJAN DASMUNSI : Sir, there is one more speaker from our side. Could you please allow him just
for two minutes?

MR. CHAIRMAN: No. The hon. Minister has already replied to the debate.
...(Interruptions)

SHRI KIRTI JHA AZAD: Sir, | am grateful to the hon. Minister for...(/nterruptions)

MR. CHAIRMAN: You have already made your speech.



...(Interruptions)

=t ST s g : AWl 7RIy, | have to ask a clarification on licensing. It is a very important matter.
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or something like that. ...(Interruptions)

SHRI ADHIR CHOWDHARY : Sir, today we have two hon. Ministers with us here. The question today is where
should people be driving and where should they be parking their cars. This situation has so arisen because the
number of vehicles in 1950 was three lakhs and now it has gone up to three crores. During this period, passenger
traffic has increased by 70 times and goods traffic has increased by 88 times.

Sir, in 1947, the total length of the national highways was 21,440 kilometres. Now, at the beginning of the Ninth
Plan, it has gone up to 34,298 kilometres. During the first three years of the Ninth Plan, an additional 17,712
kilometres has been added to the national highway network. Now, the number of vehicles is increasing at the rate
of ten per cent, whereas the increase in the road network is at the rate of four per cent.

So, | would like to know from the hon. Minister whether he has any perspective plan for the future in order that we
could accommodate the cars in proper way so that they could ply on the roads safely. Secondly, yesterday, the
hon. Finance Minister stated in this House that the roads being constructed by your Department are of international
standard.

So far as my knowledge goes, in developed countries, an amount of Rs.12 crore is spent for construction of one
kilometre of road. Are you maintaining the standard of construction of roads in India?

MR. CHAIRMAN : You take your seat. You have made your points.

SHRI ADHIR CHOWDHARY : Sir, may | ask the hon. Petroleum Minister whether the Government is prepared to
meet the demand of CNG in Delhi?

MR. CHAIRMAN: Shri Chowdhary, please take your seat.
SHRI ADHIR CHOWDHARY : This is for the Petroleum Minister, Sir.
MR. CHAIRMAN: You cannot ask the Petroleum Minister now.

SHRI ADHIR CHOWDHARY : It has been found that CNG is not totally free from pollution because of carcinogenic
elementsa€)
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MR. CHAIRMAN: The Minister will respond now.

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, Shri Chowdhary has raised two issues. One relates to whether we have
got any perspective plan of increasing and improving the roads. In a nutshell, as | informed earlier on, this
Government is going to spend Rs.60,000 crore on improving about 14,000 kilometres of our roads to better
standards.

SHRI ADHIR CHOWDHARY : But still India is suffering from road famine.

MAJ. GEN. (RETD.) B.C. KHANDURI: Today, we have got 33 lakh kilometres of roads out of which the national
highways are only 58,000 kilometres. On the other extreme, there are 26.5 lakh kilometres of rural roads. In
between, there are State highways. So, this Government has taken a very big programme for road development. As
you are aware, apart from the national highways, the States are getting Rs.1,000 crore per year. We will continue to
give. Last year we gave Rs.990 crore. This year we are giving Rs.1,000 crore for State highways. An amount of
Rs.2,500 crore is being given for rural roads in order to increase the rural road network. All villages with a
population of 1000 will be connected first.
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SHRI ADHIR CHOWDHARY : Sir, | have only one question to ask. Please allow me.
AUl HeElgd [ 94 AUl =id foam 8 $uar g6 ave | | Byl
The question is:

"That the Bill further to amend the Motor Vehicles Act, 1988, as passed by Rajya Sabha, be
taken into consideration."

The motion was adopted.
&€l &€ a€) &€ .
MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill. "
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: The Minister may now move that the Bill be passed.
MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, | beg to move:
"That the Bill be passed."
MR. CHAIRMAN: The question is:
"That the Bill be passed.

The motion was adopted.
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